CEVTRAL ADMINISTRATIVE TRIBUNAL, JABALFUR BEICH, JABALFUR

Original Application No. 649 of 2004

Jab’alpur, this the 13th day of August, 2004

Hon'ble &hri M.Pe Singh, Vice Chairman

Mustafa Kamal #Hmad, 8/0.

Noor Ahmad, sged &out 44 years,
R/o. Qr, No ., 957, RIS Colony,
Bl}_abpur, (CG) . ees Applicant

(By Advocate ~ Shri S, Paul)

Versagys

1. Union of India,
Ministry of Railway (Railway Board)
Through its Chalrman,
Rail Bhawan, Wew Delhii,

2. The General Manager,
South ZEast’ Ce’ztrc,l Rallwqy,
B:LlaSpur.

3. The (hief Personnel Manager, |
South East Central R:l]_wa,

4, The Divisional Rdilway Mmager,
L South East Central Railway,
ilaspur. ces Respondents

O RD ER (Oral)

The learned counsel for themapplicant has submitted
that although/kthe matter rdlates to Division Bench, but in
case of urgent matter,it cen be heard by a Single Bench.

In support of his claim he has relied on Appendix III of
Central of Pzactice.

/Administrative Tribunals Riles /1993, wherein the Hon'ble

(haiman has ordered vide order No. 1/32/87-JA, dated 20th
January, 1992, that "in exercise of the povers conferred
by Sub~Section (6) of Section 5 of the Administrative
Tribunals Act, 1985, I hereby make the following order :

In situations vhen a Division Bendh 15 not availdele for

dealing with urgent cases for aguission and grant of

interim orders, and the urgency is such that the matter

cannot be aeferred unt:}.lf a Division Bench becomes



oA

avail abl e, the Single Member Ben ch is authorised to take
up such urgent cases for admission and grant of iﬁterim
orders supoject to the condgition that if the Single Meanber
is not incliined to admit the matter he shall refer the
matter for being placed before the appropriate Division

Bench as soon as the same becomes available W

~

2. After hearing the leamed comsel for the applicant

and keeping in view the urgency of the matter and the fact

that the interview is going to take place on 17th August,’

2004, I adnit this matter,

3. By filing this Original Application the applicant has
claimed the following main reliefs;:

‘"{ii) set aside the selection of Law Assistant held
ofi 14.3.2004, '

-

(iid) dlrect the respondents regularize the gplicant
as Law Agsistant, v
(1v) treat the applicént as Law Asgistant from the

date of initial promotion as achoc LA with all
consequential benefits, ™

4, The brief facts of the case aré that the applicant is
presently working as Law Assistant on acdhoc basis in the
pay séa.].e of Rs. 6500;10560/- in the office of Senior
DPO/SEC Railway, Bil aspur for last about 8 years against
a Cclear and existing vacant post. The respondents have
néw conducted selection for appointment of the Law
Assistants and the result of the written teﬁt"ha.s al ready
been declared and the interview is proposed to beheld on
17th August.f; 2004, The achoc appointment of the applicant
was made on the basis of a Selec’ciO‘ﬁ he_}.d. The .};eamed
coms el for the applicant has also submitted that since
the agpplicant was agppointed on adhoc basis after holding

a regular seclection he is entitled for appointment as



* 3 %

Law Agsistant on régulaf besis. To support his claim he has
relied upon the judgnent of the Calcutta Bench of the
Tribunal in OA No. 557/1991 decided on 17th April, 2001.
He has also submitted that the applicant has submitted a
r@res entation to the rs‘spondents pointing cut certain
ir.reguJ.. aﬁties committed in the Selection made by the
respondents for the post of Law Assistants,. The respondents
have yet not taken any decision on his representation

dated 10.8.2004 (F-nme:»mii*e A.9) .’ Hence he has fi]l.ed this

OA claiming the aforesaid reliefs,

5. In the circumstances, I deem it appropriate to direct
the reSpondents to consider and decide the representation
of the applicant dated 10.8.2004 (Arm exure A«9) before

finalising the selection of the post of Law Assistant by
passing a speaking, detailed and feasoned order ang |

communicate the same to the applicant, I d& so accordingly

6. &ccordingly, the Original Application stands dispos ed

of at the adnission stage itself,

u’.‘l oPo S]'.ngh)
Vice aixman
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